
 

E FIR No.  00346/2021. 

PS  Bh. Dairy. 

U/s 379/411/34 IPC. 

State VS Anil S/o Puran. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

                        This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for the State.   

  Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 17.06.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the accused 

Anil S/o Puran upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like 

amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

 



 

Crml No. 06/2021. 

E FIR No.  16319/2021. 

PS  Bh. Dairy. 

U/s 379/411/34 IPC. 

State VS Israr. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

 

   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for the State.   

  Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 22.06.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the accused 

Israr upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount 

subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

 



 

Crml No. 07/2021. 

E FIR No.  015431/2021. 

PS Narela. 

U/s 379 IPC. 

State VS Shankar S/o Hari Prasad. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for the State.   

  Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 14.06.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the accused 

Shankar S/o Hari Prasad upon furnishing of personal bond in the sum of Rs.15,000/- with one 

surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

 



 

FIR No.  407/2021. 

PS   Bh. Dairy. 

U/s 376 IPC. 

State VS Subhash Pandey S/o Virender Pandey. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for the State.   

   IO has moved an application for potency test of accused Subhash Pandey S/o Virender 

Pandey. 

   Heard. It is submitted that in the present FIR there are allegations of rape and medical 

examination of victim has already been conducted, however, medical examination regarding potency 

test of accused is still pending. Considering the aforesaid facts, application is allowed. Jail Superin-

tendent concerned is directed to produce the accused for his aforesaid test in RML hospital on 

02.07.2021 at 11.00 am.  

Application is accordingly disposed of. 

   Copy of this order be given dasti to IO and be also sent to Superintendent Jail for 

compliance. 

 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

 

  



Crml No. 04/2021. 

FIR No. 799/2018. 

PS Narela. 

U/s 380/457/411/34 IPC. 

State VS Anil @ Vicky S/o Bhikari Mehto. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present: Ld. APP for the State.   

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

   Reply received. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been in JC since 09.12.2018. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Accused has been in JC for a substantial time.  Chargesheet has already been filed in 

the matter. Keeping in view the above, bail is granted to the accused Anil @ Vicky S/o Bhikari 

Mehto upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount 

subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

   Copy of the order be also uploaded on District Courts website. 

    Copy of the order be also sent to ld. counsel for accused via any of the electronic 

modes. 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

  



Crml No. 05/2021. 

FIR No. 808/2018. 

PS Narela. 

U/s 380/457/411/34 IPC. 

State VS Anil @ Vicky S/o Bhikari Mehto. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present: Ld. APP for the State.   

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

   Reply received. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been in JC since 09.12.2018. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Accused has been in JC for a substantial time.  Chargesheet has already been filed in 

the matter. Keeping in view the above, bail is granted to the accused Anil @ Vicky S/o Bhikari 

Mehto upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount 

subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

   Copy of the order be also uploaded on District Courts website. 

    Copy of the order be also sent to ld. counsel for accused via any of the electronic 

modes. 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

  



Crml No. 03/2021. 

FIR No. 737/2018. 

PS Narela. 

U/s 380/457/411/34 IPC. 

State VS Anil @ Vicky S/o Bhikari Mehto. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present: Ld. APP for the State.   

   Ms. Hema Goel, Ld. LAC for applicant/ accused. 

   Reply received. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been in JC since 09.12.2018. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Accused has been in JC for a substantial time.  Chargesheet has already been filed in 

the matter. Keeping in view the above, bail is granted to the accused Anil @ Vicky S/o Bhikari 

Mehto upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount 

subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

   Copy of the order be also uploaded on District Courts website. 

    Copy of the order be also sent to ld. counsel for accused via any of the electronic 

modes. 

     

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

 

 

 

  



Crml No. 08/2021. 

FIR No. 74/2021. 

PS Bh. Dairy. 

U/s 356/379/34 IPC. 

State VS Ajay @ Jay S/o Nanhe. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present: Ld. APP for the State.   

 

   Accused has already been released in the matter vide order dated 24.05.2021.  Hence, 

the question of granting bail does not exists.  Accordingly, the application is dismissed.   

   Copy of this order be given dasti to Ld. counsel via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 

 

  



FIR No.  407/2021. 

PS   Bh. Dairy. 

U/s 376 IPC. 

State VS Subhash Pandey S/o Virender Pandey. 

 

01.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present: Ld. APP for the State.  

  Ld. Counsel for applicant.  

 

   Ld counsel for accused has pressed for bail on the ground that the accused has been 

falsely implicated.  

   On the other hand, Ld. APP for State has opposed the same quoting gravity of the 

offence.  

   Heard and perused.  

   Accused has been booked for an offence under section 376 IPC which is punishable 

upto life imprisonment. Keeping in view the gravity of the offence as well as the principles laid down 

by the Apex Court in case titled ‘Prahlad Singh Bhati v NCT of Delhi & Anr’ decided on 23.03.2001 

in Appeal (Crl) 324/2001, I do not deem it appropriate to grant bail to the accused and as such, the 

present application stands dismissed. 

   Copy of this order be given dasti to Ld. counsel via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                01.07.2021 
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